. THE STATE BANK OF. INDIA (AMENDMENT) ACT, 1993

No. 3.0r 1994 . -

[4th January, 1994.]

An Act further to amend the State Bank of India Act, 1955

BE it enacted by Parhament in the Fur{y fourth Year of the Repubhc
of India as follows: —

1. (1) This. Act may be called the State Bank of India (Amendmem)
Act, 1993.

(2) It shall be deemed to have come mto force on Lhe 15th day of

*Oclober 1993,

23 of 1935, 2 In section 4 of the State Bank of India Act 3905 (heremarter re-
ferred to as the principal Act),— =

(i) for the words “twenty lakhs” the words “two crores” shall
be substituted; ’

(ii) for the words “one hundred rupees”, at both the places
where they occur, the words “ten rupees” shall be substituted.

3. For section 11 of the principal Act the followmg section shall be
‘subsututed namely —

!

““11. No shareholder, other than the Reserve Bank, shall be
entitled to exercise voting rights in respect of any shares held by
him in excess of ten per cent. of the ‘issued capital:

Provided that such shareholder shall be entitled to exercise
voting rights at such higher percentage as the Central Government
may, after consultation with the Reserve. Bank, specify.”.

4. In section 12 ofthe principal Act, for the words and figures
“Banking Companies Act, 1949”, the -words and figures “Banking-Regu-
Jation Act, 1949” shall be substituted,
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5. For section 13 of the principal Act, the following section shall be
substituted, namely:—

P

' “13, (1) The State Bank -shall keep -atdts Central Office, a
register, in one or more books of the shareholders, and shall enter
therein the following particulars so far as they may be available:—

(i} the nameg, addresses and occupations, it any, of the

shareholderg and a statement of the shares held by each share- -

holder, distinguishing each share by its deroting number;

(7} the date on which each person is so entered as a share-
holder;

(iil) the date on thch any person ceases to be a share-
holder; and

(iv) such other particulars as may be prescribed,.

(2) Notwithstanding anything contained in -sub-section (1),
shall be lawful for the State Bank to keep the register of share-
holders in- corptiter ‘floppies or diskettes subject to such saféguards
as may be prescribed. ‘

(3) Notwithstanding -anything eontained in the Indian /Evidence
Act 1872, a cbpy of, or extract from, the register of -sharehelders,
certified to be a true copy under the hand of an officer of the State
Bank authorised in this behalf shall, in all legal proceedings, be
admissible in evidence.”.

6. Section 14 of the principal Act shall be omitted,

7. For section 15 of the principal Act, the following sectvon shall be
substituted, namely: — :

“15, No notice of any ‘trust, express, implied or consrructwe
shall be entered on the register of shareholders or be receivable by
the State Bank.”.

8. In section 19 ‘of the priheigal Act,—

(i) in the opening portion, the prackets and- ﬁgufe “(1)* shall
be omitted;

(#) in clause (¢), for the words “principal register”, the words

“regigter of shareholders” shall be substituted.
'9. In ‘section 20 of the principal Act,—

(a) in sub-section (3), the words, brackets and figure “of sub-
section, (1)” shall be omitied: »

1 of 1872,

i
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(b) in sub-section (34), for the words, brackets, figures and
Jetter “of :sub-section (1) of section 19 or nominated under clause
(d) of that sub-section”, the words, figures, brackets and letter “of

section 19 or nommaled under clause (d) of that secuon” shall be
“substituted;

{(¢) in sub.section (4), for the words, brackets, figures and letters
“of sub-section (I) of section, 18 or nominated under clause (d) or
clause (e) or clause (f) of that sub-section”, the words, figures,
brackets and letters “‘of section 19 or nominated under clause (d) or
clause (€) or clause (f) of that section” shall be substituted, '

10. In section 21 of the principal Act—

(a) in sub-section (1)3-~

_ (1) for elause - (b), the following c]ause shall be substituted,
namniely: «—

“(b) all such directors eglected or nominated to the Cen-
tral Board under clause (c) or clause (d) ~of section 19 as
are ordinarily resident in the area falhno within the juris-
diction of the local head office;”;

k4

(it) clause (d) shall be omitted;

('b‘) for sub-section (2), the following sub-section shall be
-substituted, namely: — ' -

“2) Where as a result of the estabhshment of any local
head office (hereinafter referred to as the new local head office)
for ‘any -area which is already falling within the jurisdiction of
“another local head office (hereinaftey referred to as the existing
local head office) a Local Board (hereinafter referred to as the
new Iocal Board) is constituted for the new local head office,
any person who is, at the time of such constitution, holding office
as a member of .a Local Board (hereinafter reférred to as the
existing Local Board) or an existing local head office under
clause (c) of sub-section (I) and is-ordinarily: resident in the
area falling within the jurisdiction of the new local head office,
shall cease to hold office as member of the existing Local Board
and shall become 5 member of the new Local Board and shall
on becoming such member be deemed to have been nominated
to the new Local Board and shall hold office as such member
for the unexpired portion of his term of office as a member of
the existing Local Board.”;

(cf) sub-section (4) shall be onﬁtted;

(d) for sub-section (5), the following sub-section shall be sub-
stituted, namely: — '

“(5) The Governor of the Reserve Bank sha]l in consultation
with the chairman, appoint— :

(a) a member of a -Loca] Board nominated under clause
(e) of subssection. (1) to be the p1es1dent thereof and
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(b) a member of g Local Board holding office under
clause (b) or nominated under clause (c¢) of that sub-section
to be the vice-president thereof.”,

11. In section 21A of the principel Act, sub-éecti!on.(g.).,shaﬂ be

ormtted

12, In section 21B of the prificipal Act, for the words “served by
the branch register”, the words “falling within the jurisdiction”. shall
be substituted.

13. In section 22 of the principal Act,—-
(@) in sub-section (1),—

(#) in clause (da), in the opening portion - the words, brac-
kets and ﬁgure “of sub-section (1)” shall be omitted;

(n) for clause (h), the following clause shall be substitut-
ed, namely: —

“Ch) in the case of an clected director, he is not re-
gistered as a-holder in his own right of unencumbered
shares in the ‘State Bank of a hominal vaiue of at least five
thousand rupees:

Provided- that in the case of a director appointed under
clause (ca) or clause {(cb) of section 19, the disqualification
mentioned in clause (d) shall not operate.”;

(b) in sub-section (4), in clause (@), for the words and figures
- “Banking Companies Act, 1949”, the words and ﬁgureq “Banlking
... Regulation Act 1949 shall be substltuted

14, In section 24 of the principal Act

(¢) in sub-section. (3), for the words, brackets and figures “of
sub-section (1) of section 19”, the words and figures “of section 19”
shall be substituted;

- (b) in sub-section (4), the words, brackets and figure “of sub-
section. (I1)” shall he omitted;

(¢) sub-section (5) shall be omltted

15, In section 25 of the pr1nc1pa1 At

(a) in sub-section (2), for the portibn beginning with the
words “clause (cb) of sub-section (1)” and ending with the words
“as the case may be,”, the following shall be substituted, namely:—

“clause (cb) of section 19 or of a member of a Local Board
other than the chlef general manager, the vacancy shall be
filled—

(a) in the case of an elected director, by election; and

_ (b) in the case of a dlrector nomxnatcd under clause (d) of
seetion 19 or a member of'a Tocal Board nominated under clause

e et e <11 <ttt o ®
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- (&) of sub-gection (1) of section 21, by nomination in consultation
with the Reserve Banl:

Provided that where the duration of the vacancy in the office
~of ‘an elected director is likely to be less than six months, the
vacancy may- be filled by the remaining directors”;

(b) in sub-section (4), the words, brackets and figure “of sub-
section (1)” shall be omitted.

16. Tn section 31 of the principal Act, in the proviso to sub-section me:fdo'f o
(3), in clause (iii), the words, brackets and figure “of sub-section (I1)7 ion4y.
shall be omitted. ' .

’

N

17. In section 35 of the principal Act, in sub-section (10), in clause 3‘;;“11
(a), for the words and figures “Banking Companies Act, 1949, the words 9

. 7 : * section 33,
and figures “Banking Regulation Act, 1849” shall be substituted. ,
. 18, In section 36 of the principal Act, in sub-section (4), for the ﬁ;ﬂliﬁ
[Lof 1922 wwords and figures “Indian Income-tax Act, 1922°, the words and figures .- "o
43 of 1961. “Income-tax Act, 1961 shall be substituted,
3 !

19. In section 49 of the principal Act, in sub-section (2), in clause Amend-

- . ' . ment of
(¢) the words, brackets and- figure “of sub-section (1)” shall be omitted. (. o "o

20. In section 50 of the priricip‘al ‘Act, in sub-section (2),— Amcéld_‘,
. . ment Cr
(i) for clause (b), the following clause = shall be substituted, — Section .
namely:— ' '

“(b) the maintenance of register of shareholders, and the.
particulars to be entered in such register in addition to those
specified in section 13, the safeguards to be observed in the
maintenance of register of shareholders on computer floppies
or diskettes, the inspection and closure of the register of share-
holders and all other matters connected therewith;”;

(i1) in clause (c), for the words “served by the different branch
registers”, the words “falling within the jurisdiction of each local
head office” shall be substituted;

. ... (i) after -clause (c), the following clause shall be inserted, '
namely: — '

“(ca) the determination of areas falling within the juris-
diction of each Jocal head office;”;

L

(iv) in clause (§),

the words “on branch registers” shsll be
omitted,

v

21, (I) As soon as may be after the commencement of the State — rausi-
Bank of India (Amendment) Act, 1993 all branch registers kept by the !L::(f\il
State Bank at its local head offices, immediately before such com- ions.
mencement, shall be closed and transferred to the Central Office.

(2) All applications or matters relating to the shares in the hranch
registers referred to in sub-section (I) pending at the local head offices
immediately before the commencement of the State Bank of India
(Amendment) Act, 1993 shall be transferred to the Centra]l Office and
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dealt with, or disposed of, as if such apphcallons or matters were made to, 4

or pending with, the Central Office.

(3) Every shareholder of the State Bank holding- shares in the
denomination of one hundred rupees immediately before the comumence-
ment of the State Bank of India (Amendment) Act, 1993 shall be. entitled
to have the share certificates held by him replaced by share certificates
of shares of equivalent value in the déenomination of ten rupees in
accordance with the procedure specified by the State Bank in this behalf,

22, For section 13 of the Banking, Public Financial Institutions and
Negotiable Instruments Laws (Amendment) Act, 1988, the following
section shall be substituted, namely:—

“13. In section 21A of the State Bank Act-

{a) for sub-section (1), the followlng sub-section shall be

substituted, namely:—

“(1) Subject to the prov1s10ns contained in this sec,tlon

f o and in sub-section (2) of section 21, a member of a Loca

Board nominated under clause (c) of sub.-section (1) of
section 21 shall hold office for such term, not exceeding three
~years,- as the Central Government may specify in. - this

behalf and thereafter until his successor has been duly

nominated, and shal]l be eligible for renomination: _
Provided that no such director shall hold office con-

tinuously for a period exceeding six years.”;

(b) after sub-section (4), the 1_0110 wing sub-section shall

be .inserted, namely: —

“(5) A member of a Local Beard nominated under
clause (c¢) of sub-section (1) of section 21 shall held office
during the pleasure of the Central Covevnment »,

23, (1) The State Bank of India (Amendment) Oldmmuc 1983 is
hereby repealed.

(2) Notwithstanding such repeal, anything done orany action taken
under the principal Act,  as amended by the said Ordinance, shall be

deemed to have been dong or taken under the principal Act, as amendcd )
by this Act.

Ord. 33

of 1993,



